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CALL ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

Recent Incidents of Robbery in trains
in Bihar
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THE MINISTER OF RAILWAYS
(RAIL MANTRI) (SHRI HANUMAN-
THAIYA) : Sir, there have been recently a
few incidents of robbery in various trains
in Bihar. Details of these are as
under :(—

(1) On 3-4-1971, Train No. 63 Up

Asansol-Ranchi-Hatia Passenger left
Mohuda at 22.50 hrs. and was
stopped by the use of the alarm
chain between Mohuda and
Jamuniatand Stations. A group of
Criminals numbering about 30-35
boarded the train, entered different
II class compartmerts, attacked
the passengers with b ombs and
snatched away their  personal
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belongings on the point of pistol,
knives and other deadly weapons.
They also looted parcels from the
luggage van of the train, The
train was escorted by 2 Government
Railway Police Constables equipped
with lathis. One of the Govt.
Railway Police Constables sustained
injuries while resisting the crimi-
nals.

Railway Protection Force Dog
of Kharagpur Kennel was utilised
in this ease on 5-4-1971, which led
the Police to the houses of two
accused  persons. They were
arrested on 6-4-1971 and on
interrogation are reported to have
admitted their complicity in this
case. Subsequently 19 more sus-
pects were arrested in this case.
During raids conducted in the
houses of accused persons, large
quantities of stolen material were
recovered.  Besides, 3 country
made pistols, 25 bombs, 15, 12
bore cartridges and some other
weapons were also recovered. Five
parcels were recovered from the
bushes from near the place of
occurrence.

Government Railway Police,
Bhojudih registered a case under
sectlon 395/412 IPC in this connec-
tion and their investigation still
continues,

() On  14-5-1971 while Shri Brij
Kishore Shrivastava Sfo Shri Ram
Chandra Prasad Shrivastava, of
village Mirzapur Harpura, P. S.
Sonepur, Distt. Chupra was
travelling in a I class compartment
of train No. 485 Up (Muzaffarpur-
Narkatiaganj passenger train), he
was attacked by 8 unknown persons
equipped with pistol and daggers
whea the train was on run between
Pipra and Jiwadhara Stations at
about 22.00 hours. The miscreants
snatched away his wrist watch,
personal belonging and cash Rs.
51/—(in all property worth about
Rs. 1,000/—) and escaped.

The complainant Shri Shri-
vastava reported this occurrence to
the Government Railway Police/
Sugouli who registered a case under
section 395 IPC. No recovery or
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arrest has been reported so far.
Police investigation is proceeding.

On the night of 14/15-5-1971, Shri
Baidya Nath Singh S/o  Shri
Khelawan Singh of village Ashwani
P. S. Patepur, Distt. Muzaffarpur
was travelling by the 455 Up
passenger tram from Laheria Sarai
in a 3rd class compartment About
seven unknown persons boatded the
compartment at Muzaffarpur. Two
of them attacked and threatened
Shri Baidya Nath Singh who was
sleeping on the floor of the
compartment and demanded money.
They took away his wrist watch
valued Rs. 136/—and cash amount-
ing Rs. 315.35 P.

The Government Railway

Police/Muzaffarpur has registered
this case under section 395 IPC
which is under investigation with
them. No arrest or recovety has
been reported so far.
On 23-5-1971, Shri Bhagmal Tandan
S/o Shri Sardar Sowar Singh
Tandan was travelling in the 487
Up passenger train in a III class
compartment. 4 unknown persons
attacked him with daggers etc. at
about 03.00 hours when the train
was on the run between Motihari
and Semra Stations and snatched
his wrist watch and suitcases
containing his personal belongings
valued at approx. Rs. 7,000/—
which included Rs. 4,300/— in
cash. The miscreants pulled the
alarm chain and got down near
KM No. 169 (East) after exploding
some crackers.

The complaintant Shri Bhagmal Tandan
Jodged a complaint to officer-in-Charge,
Government Railway Police Station, Sugouli,
who registered a case uader section 392 IPC,
The Officer-in-Charge, Sugouli who went to
the spot found four empty suitcases near the
place of occurrence. No arrest has been report-
ed so far. Police investigation is proceeding.

As protection of life and property of
passengers travelling in trains falls within
the ctime duty developing on the State
Government, the attention of the Chief
Secretary fo the Govt. of Bihar has been
drawn to the increasing number of such
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incidents in the areu. He has been asked
to take such other suitable measures as may
be considered necessary to check the rising
trend of these crimes in addition to the
usual escorting of night passenger trains.
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SHRI HANUMANTHAIYA : I share
the anxiety of my hon. friend. In fact, I
feel very much depressed that in a State like
Bihar such dacoities should be taking place.
As 1 stated, the Ilcgal position is that in-
vestigation and prevention of crime is within
the jurisdiction of the State Government, 1
have had 4 talk with the Chief Minister and
I am urging the State Government to take
suflicient steps. So far as the Railway
Protection Force is concerned, it is not
legally cmpowered to dcal with crimes except
to protect railway property. But I am not
a person who wants to make a subtle
distinction betwecn the responsibility of the
State Government and the Central Govern-
ment. We have to come together jointly
and sec that such horrible crimes are
prevented and the culprits are punished.
For this purposec I am planniag to go to
Patna next week, hold a conference with the
people there, the concerned State Ministers,
if there would be any at that time...

1

AN HON. MEMBER : And dacoits

also,

SHRI HANUMANTHAIYA : My hon.
friend is cutting a jokc when one has to
shed his tears. This is not a matter for joke,
Therefore, I am proposing to hold a meeting
of the concerned officers. By that time, if
there is a Chicf Minister, 1 will have a
discussion with him. If not, I will discuss
it with the Governor. I am also going to
summon a mecting of the officers of the
RPF. So long as I am here, I will ensure
that every possible step is taken by both the
Centre and the State in order to put down
these incidents,

off fagfa faw : o siwle Gl
77 99 AN qE Q7 O A1 A geiv 1
mmaram b fmaa® 1w
% drit &7 9o gfeww 3w Ry
FEIT T EE?

SHRI HANUMANTHAIYA : 1 may
State here that Ajoy Babu, the’ Chief
Minister of West Bengal, is organising a
resistance force consisting of the people of
the adjoining villages, My hon. friehd can
do that in his constituency, doing Jm pa.rt
of the duty.
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SHRI HANUMANTHAIYA : About
some of the questions that he das asked.

have no information readily availsble.
therefore, & séparate question hms 1o %
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asked ; or, T am prepared to furnish all that
information to him separately,

ot fo THo foard®t : wr fondde
fu foiga & A aff e ? oA
e wgt § fr waw & @are fea
a1 qd Afew Araw & faar ar
s gEa o qefe aff fear mar

SHRI HANUMANTHAIYA : This has
reference to two incidents in a particular
area,

SHRI K, N. TIWARY : I was informed
that the short notice question was not
accepted by the hon. Minister and that that
would be treated as a starred question.

SHRI HANUMANTHAIYA : If there
1 a short notice question, 1 will look into
it. But apart from this procedure, the
Railway Budget discussion is going on ; he
can make these points and I will be able to
make whatever reply is necessary.

MR. SPEAKER : Along with the reply
that you make today ?
SHRI

HANUMANTHAIYA : Yes,

Sir

SHRI RAMSHEKHAR PRASAD
SINGH (Chapra) : The Railway Minister,
while replying to this call-attention motion,
forgot to answer regarding a case which
took place between Kopa Samhota and
Tikniwas stations mear Chapra. He also
suld that some information was aot
available, 1 will ask him a few general
questions,

Probably, in 87 Up passenger train,
Which goes to Gorakhpur or comes from
theie, some railway protection force is
Provided. Why was no protection force
provided on that particular date ? Is it
because of the fact that no protection force

“as  provided that that incident took
place ?

. Secondly, what arrangsments have the
railways made for meeting the grievance of
Such persons who are looted in the train ?
Is their 1ogg compensated ? Is there any
Tu!e'm the raitway ; if not, is the Rallway
m'o‘;':;:f ntti:fhm of making some rule to

ief to such e
10 the tral ] persons who gre looted
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Thirdly, what is the correct pos'tion of
thosz persons who are wounded or killed in
such Incidents ?

SHRI HANUMANTHAIYA : I will
refer to the rules on the subject and send a
reply to him separately.
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SHRI HANUMANTHAIYA: 1 am
sorry this translation equipment is not
working properly and, therefore, I have not
been able to lollow all the questions that
my hon friend put. But 1 was able to
follow it pgeicrally He asked whether
the police arc m league with dacouts and
whether they have been found out. There
are allegations to the effect that so far as the
Railways are concerned, whenever there is
looting and thefts are committed, the police
conceraed, 1ncluding the R. P. F., some ol
them, may be participating 1n it that is the
suspision that 1s being entertammed and
allegation made.

I am also trying to wunderstand the
intricacies of this problem. Of course, when
such people are found, certainly, they will
be punished. The question is how difficult
itis to find such people and track them.
But that will be done.

So far as Bihar situation 1s concerned,
the gravity of the situation has gone to such
an extent that 1t 1S not merely that the
police or a few officials who can bring the
situation under control. 1 am told, the
whole villages are organised for this purpose
by the goondas and some other dacoits #nd
their colleagues. T would beg of the hon.
Member whose constituency lhes in this area
to take steps to organise rcsistance move-
ment in villages, Both officials and non-
officials who are concerncd about the fair
name of Bihar have to take measures in
order to put a stop to this

ot w T g wraAr (feeeht ) ¢
7g 9t grEg st fagqraa &, www
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SHRI HANUMANTHAIYA : As 1|
said, I want to take all possible steps in
cooperation with the State Government, 1
am going there. My hon. friend raised the
question whether it is possible to change the
rules and transfer the responsibility to the
Central Government. As my hon, friend
knows, it is an amendment of the Constitu-
tion that may be required for the purpose.
The mere rule modifications will not confer
upon the Central Government the power
and responsibility.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I wish to make a submission.
This is about 4} lakhs of Andhra Govern-
ment employees. We gave an Adjourment

Motion. All the Central Government pro-
jects arc held up. This is a very serious
matter.

MR. SPEAKER It is a State matter.

This is not a matter within the cognisance of
the Centre.

SHRI JYOTIRMOY BOSU : 4} lakhs
of employees are affected for the last 2
months, The Prime Minister should have
a dialogue with them.

SHRI B. N, REDDY (Niryalguda) : 1
come from Andhra Pradesh. The administra-
tion has broken down. (Interruptions)

MR. SPEAKER They are not
responsible for the employees of the State
They are not Central Government employes.

SHRI B. N, REDDY : *

MR. SPEAKER : Nothing will g0 on
record. Next item. (Interruptions)® 1

So many things are being said Wl:'(‘;’“
my permussion. Nothing will go on recor®:

O

- e o Babrea

1



